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L ACT No. HI. OF 1921. 
fT . . -  - 

[PASSED BY THE INDIAN LEGISLATIJTI,~~.] c 
> -- 

(Received the assevzt o f  the CjqaeqnosB Geae~aZ 0% the 27th M a r c ~ ,  . . .<, 

2921.) g '-, 

\ 

A n  Act to determiqe tBe salary of the Deputy- 
President of the Legislative Assembly. 
HEBBAS i,t is pro-vided by sub-section (6) of 

1 m ~ection 63-0 of the Gov'einnibnt of India ACE 
W 
g that the Deputz-Resident of the Legi-slatipe n'sketnbly 
1 shall receive such sa;lary as may be dbtqmined by 

Act of the Indian - .  Legibliture ';:It is hereby enacted 
L 

r r 

B as follows :- 
5 
P Short title. $. This 4 c t  may be called the Ee is1 .tjvg Assem- 
E g b l i  (Deputy-Presidk'nt's blmy) Act, %$I&. ' 
r 
2% 

Sa1ar.v of 
Depnty- 2. There sIlall be paid to the DeputyLPresident of 
President. the Legislative Assembly, in  respect of any period I T, 

t" during which he is engaged on work connected with 
t $he business of $he said Assembly, a sdary calculated 
k at the rate of one thousand rupees per mefisem. 
i: Decision in 
F- 

3. If any question arises whether during any 
case of doubt, period the Deputy-President was en~aged  on work 

L connected wibh the businees of tne Legislative Assem- 
f2 bly, the que~tioii shall be referred for decision to the 
g ,.President of the said Assembly, and his decision shall 

be final. k 
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